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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERAB/D
0.A.ND:665/89 DATE OF ORDER: 15-S-19GS

Sk.Madar

.s ABplicant
VBT sus
1, Divisiomal Mechanical Enginser,(CNU)

South Central Railuvay, Vijeyswvada
and é&nother ' o

.. Respordents

® For the Applicant j- Mr,P.Raghavs Reddy, Advocate

For the Raspnndehts;- Mr.N.R.Devraj, SC for Rgiluays

Coram}

THE HONDURABLE MR.D.SURYA RAD : MEME R(J)
, AN o
. THE HONOURABLE #15. USHA SAVARA: MEMBER(A)

(JUDGBMENT OF THE ZENCH DELIVER!D BY SRI D.SURYA RAL:,
MEMEEN{D) '
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ORIGINAL APPLICATION NO. 665 of 1989

2 s

(Order of the Bench delivered by Shri D.Surya Rao,
‘ Rember (J)}

LA B8 1

1. ‘We have heard the learned counsel for
the’applicant and Shri N.R.Devaraj, Standing

Counsel for Railways.

2. After hearing the parties, we direct the:
, ' respondents/railway authorities to dispose -of the
~f : o X o

\ representations dated 26-1-1989 and 14-2-1989

made by the applicént through registered post for
which he had keer obtained Postal Acknowledgments,
within ®ne month from the dafe of receipt of this

order, if not already disposed of. With this

direction the application is disposed of. No costs.
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(D.SURYA RAD) (USHA SAVARA)
Mgmber (Judl.) Member (Admn )
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Dt.15th September, 1989,
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